
CC No. 556/1/13, 594/1/13, 597/1/13 & 603/1/13
Gaurav Chabra Vs. Vinay Mehta

CC No. 602/1/13 & 557/1/13
Sunil Chabra Vs. Vinay Mehta

CC No. 601/1/13 & 558/1/13
Anita Sukhija Vs. Vinay Mehta

23.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued

by Hon’ble High Court of Delhi only urgent cases are being taken up through

VC and other matters listed are being adjourned en-bloc. 

Present: Sh. Abhinav Sharma, ld. Counsel for accused/applicant.

 

  Bail bond verification report received from HC Arvind. Surety

found to be sound, address stands verified. Accordingly, bail bonds and

surety bonds are accepted in all aforesaid matters. Release warrants in all

above mentioned cases be prepared immediately. 

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/23.04.2021



eFIR No. 023920/2020
State  Vs. Suraj
U/s 379/411 IPC
PS Prashant Vihar

23.04.2021
Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video
conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.
256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued
by Hon’ble High Court of Delhi only urgent cases are being taken up through
VC and other matters listed are being adjourned en-bloc. 

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to
accused Suraj.

Present: Sh. Vikas Jangra, Ld. APP for the State through VC.
Sh. R.L. Saini, Ld. Legal Aid Counsel for accused/applicant.

Heard. Perused.

Perusal  of  record reveals that  the bail  application of  the

applicant/accused  Suraj  has  already  been  disposed  off  vide  order

dated 17.12.2020 and bail was granted to the accused in the present

case. 

 In view of the above, present application is infructuous and

accordingly same is dismissed.

 Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/23.04.2021



eFIR No. 41886/2019
State  Vs. Sumit
U/s 379/411/34 IPC
PS Prashant Vihar

23.04.2021
Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video
conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.
256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued
by Hon’ble High Court of Delhi only urgent cases are being taken up through
VC and other matters listed are being adjourned en-bloc. 

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to
accused  Sumit S/o Sh. Sanjay. 

Present: Sh. Vikas Jangra, Ld. APP for the State through VC.
Sh. R.L. Saini, Ld. Legal Aid Counsel for accused/applicant.

Heard. Perused.

As per report received from PS Prashant Vihar, FIR No.

41886/2019 does not pertain to PS Prashant Vihar. 

In view of the report received, the present bail application

is non-maintainable, hence, the same is dismissed with liberty to file

same in the court having proper jurisdiction. 

 Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/23.04.2021



eFIR No. 834/2021
State  Vs. Rehman @ Raju
U/s 379/411/34 IPC
PS Prashant Vihar

23.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of
present  case  is  being  conducted  from  camp  office  through  video
conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.
256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi.
 Further, in view of the office order no.2/R/RG/DHC/2021 issued
by Hon’ble High Court of Delhi only urgent cases are being taken up through
VC and other matters listed are being adjourned en-bloc. 

This  is  an  application u/s  437 CrPC for  grant  of  bail  to
accused Rehman @ Raju. 

Present: Sh. Vikas Jangra, Ld. APP for the State through VC.
  Ld. Counsel for the accused through VC.

 Ld counsel for the accused submits that the accused has been

in JC since 19.02.2021 and has been falsely implicated in the case.

Per contra Learned APP for State has opposed the present bail

application.

It  is  pertinent  to  mention  at  the  outset,  that  as  per  the  bail

application  accused  is  in  custody  since  19.02.2021,  however,  IO  has

reported that accused is in custody since 21.02.2021. Be that as it may, the

accused has been in custody for a considerable period of time and the case

property  in  the present  matter  has already been recovered.  It  has been

orally informed by the naib court that the chargesheet in present matter has

been filed at filing counter and given the prevailing pandemic situation, the

trial will take its own time.  No fruitful purpose would be served by keeping

the  accused  in  JC.  Hence,  the  accused  is  hereby  admitted  to  bail  on

furnishing personal bond in the sum of Rs.15,000/- with one surety in the

like amount subject to the conditions that:-

1. The accused shall appear in the court or before the IO as and when

directed and shall  not  commit  an offence similar  to  the offence of

which he is an accused, or suspected of having committed.



2. The accused shall  not  directly  or  indirectly  make any inducement,

threat or promise to any person acquainted with the facts of the case

so as to dissuade him/her from disclosing such facts to the court.

3. Further,  the applicant  undertakes to join the investigation and take

part in the trial. 

4. The accused shall also not tamper with the evidence in any manner. 

 Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/23.04.2021
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